
IN THE CENTRAL AOMINISTRATIUE TRIBUNAL
principal bench

NEy DELHI.

0A» 1266,l26^"'tf>d 126^92

New Delhi this the 14th day of Dbly, 1997,

Hon'ble Shri S.R. Adige, Member (A)

Hon'bie Smt.Lakshmi SweminathariiMeniber (0)

Shri Charan Oas No, 0/174,
S/o Sh,Sunder Oas,
r/o A(-4,Hazara Park,
Mahabir Mandir, Chander Nagar, Gali No, 5,
Oclhi-51 *

(None for the applicant )

Vs,

1, The Commissioner of Police,
Police Headquarters, I.P,Estate,
New Delhi,

2, The Delhi Adminis' ration
(Through its Chief Secretary),
Old Secretariate, Delhi,

3, UlI ( Through Secretary),
Ministry of Home Affairs,
North Block, New Delhi,

• • • Applicant

(3y Advocate Shri Vijay Pandita )

OA 1267/92

Shri Karnail Singh
s/o Late Sh,Gurdit Singh
r/o 8/98,Nehru Gali,
Vishwas Nagar, Shahdara, D6lhi-32,

(None for the applicant )

Vs,

1, The Commissioner of Police
Police Headquarters, I.P,Es'tate, New Delhi.

2, The Delhi Administration
(Through Chief Secretarvl
Old Sectt., Delhi,

(By Advocate Shri Vijay Pandita )
OA

Shri Niru/air Singh
«/o Shri Jassa Singh
r/o C-2l(G) Police Colony,

Jeta Vihar Sector No, i3,Rohlni,Delhl-B5

• Respondiinta

(None for the applicant )

Vs,
1« The Commissioner of Police

ollce Headquarters,I,P.E3Jat8, N/Oelhi.

Applic^t

Respondents

>•» Applicant



ma

3,

\

2, The Delhi Administration (Through its
Chief Secretary) Old Sectt,,Delhi,

(By Advocate Shri Ajesh Luthra proxy counsel for
Ws Dyotsna Kaushik )

0 R D E R /ORAL)

(Hon'ble Shri S.R, Adiga, Member (a)
-1 ^

these OAs Involve common questiore of leu and facts and

therefore, they are being dispceed of by « comon order.

2, Applicants seek confirmation as Head Constable u, e, f, 1,6,55,
and as ASI/SI and promotion to the rank of Inspector,ACP and DCP etc,

consequent to their prayer for confirmation as Head Constable w,e. f,

1,6,55 with all consequential benefits.

None appeared for the applicanU whan the case was called out.

\\

••• Respondents

4, On the last date of hearing, one Ms Reny,proxy counsel for Shri
5.P.Sh.raa had appeared and prayad far an adjaurn™,nt on behalf of Shri
Sharn. on the ground that he uaa .Xit of station, had noted
that the relief, .ought for by the applicants In these OAs relate to
.. far bacA as ,955 and the applioanta had auperannc.ted b, ,98t/,989,uhil.
these OAs bad been filed in 1992. In thapresanca of fta.Renu, had
directed that these OA, be listed today whan epplic^t. counsel should be
present and satisfy ths Tribunal that th« r, <raounai that the grievance of the applicants
Atill survived and the OAstere not barred by imitation ^d lack of
jurisdiction, .

5. A. stated above, none has appeared for the epplioant vheh the'
ease v., o.u„ «e note that the eppllcant. ere eeaking benefit,
cense,usnt to the Tribun.ls decieion dated 6.9.9, in OA ,095/82.but it
He. been eettled by the Supre,, C<„rt 1„ 3.8^8^ l/.St,t^^p.
(AIR ,990 SC P,D) that judgisant in other ceees do not . . . .

war cases do not extend the cause of
action.

That apart, we notethat in u
iubsequent Judgment dated 24,2,93

In OA 560/9^. Shri Bgch^in Sinr,h V,U01 AOra. in which similar relief,
had been prayed for on the basis of the Judgment in OA 1095/ 87, preliminary
objectioo Of limitation taken by the respondent. h«i been upheld and t„t
OA had been dismissed as bairsd by limitation,
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,1 ,n th. .f.re.4d

th.

dlff.«««* '«« >*•» "•• *••• *•
1, stoah'. e... (»•»•)

«,d lack of jurtadlottoa. *o eoata^

/»k/

( ilV^Maru
no^sciKA)*


